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MOTION    RE.    RULES FOR REGU-
LATING    THE    PROCEDURE    AND 
CONDUCT    OF    BUSINESS IN THE 

RAJYA SABHA—contd. 
SHRI M. M. DHARIA- Madam, there is one 

recommendation made by the Members of the 
Committee regarding the even flow of 
business between the Rajya Sabha and the 
Lok Sabha. I would like to point out that the 
recommendation or rather the suggestion 
made by the Committee is not one which 
could be said to be proper having regard to 
the propriety of the two Houses. The Lok 
Sabha is a representative body of the people, 
where the representatives are directly elected 
by .the • people and naturally it is a House 
where important Bills should always 
originate. Besides, this House is supposed to 
be the House of elders. In case we try to have 
even flow between the Rajya Sabha and the 
Lok Sabha, then both the Houses will mean a 
combination of the two and the Lok Sabha 
will equally become the House of elders. We 
should take into consideration the principles 
and practices and so far as the important Bills 
are concerned, there should not be even flow. 
They should necessarily originate in the Lok 
Sabha and then they should come before this 
House of elders. 

It is true that the hon. Chairman has to 
decide points of order and they should not be 
challenged at the time the decisions are 
'given. However, these decisions are like 
judicial decisions and many times they are 
referred, whenever occasions arise. So, there 
should be some procedure of review of the 
decisions, not at the time when they are given 
but afterwards, in order to see whether the 
decision made was correct or not. 

There are certain suggestions made by 
some of the hon. Members which deserve due 
consideration. Madam, a time limit has been 
fixed so far as private business is concerned. 
This is absolutely necessary; otherwise ws 
shall not be able to render justice to all the 
Members who are having Resolutions or 
Bills.   This suggestion is, 

therefore, a welcome suggestion. I would also 
like to point outi Madam, that even so far as 
the Government Business is concerned, some 
time limit should be fixed in advance so that 
Members will get opportunity to participate in 
a justifiable manner. 

Under Rule 226, the business before a 
Committee does not lapse but so far as this 
House is concerned, excepting Bills, the other 
business lapses. I think we should follow the 
Lok Sabha. They have made necessary 
amendments to their Rules and those 
amendments should also be taken into 
consideration. • 

Madam, as the time is short( I would like to 
conclude. I would once again congratulate the 
Members of the Committee for bringing such 
an improved Draft before the House. There 
are various provisions which, as I have tried 
to point out in the beginning, are of a vital 
nature. This House, with the help of these 
Rules, will definitely represent the picture of 
the people at large. This House should always 
endeavour to come nearer the people. 

Madam, there are some other suggestions 
which have come particularly from the 
Opposition side and those which are 
reasonable should be taken into consideration 
by those who have moved for the 
consideration of these Draft Rules. Madam, I 
feel that with the help of the new Rules the 
Members of this House will increase the 
prestige and dignity of this House. This 
House has rich and great traditions and I am 
sure they will be richer and greater in days to 
come. 

PROF. A. R. WADIA (Nominated): Madam 
Deputy Chairman, I have no desire to take up 
any long time because we have already had a 
number of long speeches and we have 
benefited by them. May I congratulate'you 
and your colleagues on the very thorough way 
in which you have done your work and 
produced a report which certainly adds to the 
prestige of our House and makes it.more 
demo- 
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[Prof. A. R. Wadia] cratlc than it ever was? 
I was also very happy to note that the work of 
i;he Committee was conducted from the stand 
point of the House and not on any party lines. 
That was also a very healthy thing to be noted 
and we are very glad about it. I think all the 
amendments have been thoroughly discussed 
by Mr. Bhupesh Gupta and Mr. Nafisul Hasan 
and our ideas have been clarified on those 
points and there is no need to go over them 
again. I do hope, Madam, that so far as these 
Rules are concerned, the voting on the 
amendments will not be on party lines but that 
each amend, ment will be considered on its 
merits. I do feel that several amendments are 
very worthy of consideration and deserve to be 
accepted. 

There is just one more suggestion I should 
like to make, Madam, not merely a sort of 
rigid rule to be incorporated but a sort of 
convention to be established. I myself have 
felt one great difficulty. When I come to 
attend a session, I have not got a clear picture 
of the Bills and the Motions that we are going 
to discuss and those of us who come from 
very distant places are not in a position to 
bring all the relevant papers with us. It will be 
an extremely great convenience if along with 
the notice of the session, the Secretariat of the 
Rajya Sabha sends us a note of all the Bills 
that will be taken up and all the Motions that 
will be taken up during the session. There 
need not be anything very rigid about it. Any-
thing new that comes up may be introduced 
according to the exigencies of the time but it 
will be a very great help to us to know what 
Motions are going to be discussed so that we 
can bring the papers and the Reports and we 
may have also time to study them. That is the 
only suggestion that I would like to make, 
Madam. 

SHRI M. P. BHARGAVA (Uttar Pradesh): 
Madam Deputy Chairman, I take this 
opportunity of paying my tribute to the Rajya 
Sabha Secretariat which has been     working 
very effi- 

ciently all these years and which has tried  to   
see   that   the   rules      under which  it had to 
work were  adhered to and minimum cause for    

irritation was given to the Members.   
However, I  have to make an     appeal  to the 
Members also and that is, they should realise 

the difficulties of the Secretariat also.    There 
are at times situations when a Member does 

not like a particular decision of the Secretariat 
about this Questions    or    Motion for Papers 
or about so many things and instead of getting 
irritated we should try to find out the reasons 

why the Secretariat has been    compelled    to 
take that decision and if we discuss the point 

in question with one of the officials of the 
Rajya   Sabha   Secretariat I am sure in many 

cases their doubts,  their suspicions, will be    
removed   and   they   will   be   convinced that 

the  stand  taken by  the   Secretariat  was   
correct.   Of  course  there may be occasions 
when we may not agree with the decision or 

the stand taken by the Secretariat but that does 
not mean that the Secretariat is doing a 

particular thing with a certain motive or 
anything of that kind.   After all,   they   are   
working   under   great pressure  during  the  

session     period and they have to take so 
many decisions.   It  is  just  possible  that   in  

a case here or in a case there they might not be  
taking  an  absolutely   correct stand  as  we    

might    be    expecting. These things  do 
happen but  if    we, Members of the Rajya 

Sabha, and the Rajya Sabha 'Secretariat try to 
understand each other's point of view I am 

sure there will never be any occasion to differ 
from the stand taken by the Secretariat and the 

stand taken by the Members. 
I also want to pay my tribute to the 

Secretariat for the work which they did for 
the Rules Committee, for the way they 
provided the necessary papers, the necessary 
precedents from other legislatures and tried to 
be helpful to the Committee to their utmost. 

Now, Mr. Bhupesh Gupta has already said 
that the Committee functioned as a team, 
there was no prejudice and all the decisions 
taken by 
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the Committee were in a unanimous manner. 
After saying all that I fail to understand how 
Mr. Bhupesh Gupta found it necessary to give 
a thirteen page note of dissent. That again 
shows what I have been saying about Mr. 
Bhupesh Gupta that he works with two minds. 
On this particular occasion he had one mind in 
which he agreed with the decision of the 
Committee and he was one with the 
Committee—and in another mind he thought 
that unless he said something it would not be 
proper and so he took the trouble of writing a 
thirteen page note of dissent. Now if we go 
through that note of dissent we find that there 
is hardly any matter of substance. It is like a 
running commentary on the decision of the 
Committee. It also seems that Mr. Bhupesh 
Gupta was not at all particular about any 
change and that is evident because he has not 
tabled a single amendment, which means that 
he accepts in toto whatever the Committee has 
recommended. 

SHRI BHUPESH GUPTA: Who? Me? 
SHRI M. P. BHARGAVA:  Yes. 

SHRI BHUPESH GUPTA: I did not have 
faith in you because you will not accept my 
amendments. 

SHRI M. P. BHARGAVA: Well, we tried 
to accommodate Mr. Bhupesh Gupta in the 
Committee as much as we could and he 
cannot have any grudge that he did not have 
his full say in the Committee. 

SHRI BHUPESH GUPTA: I am not saying 
about the Committee; I am talking about here. 

SHRI M. P. BHARGAVA: Here also you 
have had your full say. I am attacking your 
thirteen page note of dissent which is like a 
running commentary on the work of the Com-
mittee, on the various recommendations of 
the Committee. It almost touches every point 
where you differed from the decision of the 
Committee and where after discussions you 
agreed with the line taken by the 318 RSI>—
5. 

Committee.      But here we find there is a 
note of dissent. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh): We had his running commentary 
for three hours in the House also. 

SHRI M. P. BHARGAVA: Now I will take 
up some of the points raised by Mr. Bhupesh 
Gupta. First of all Mr. Bhupesh Gupta 
complains why it should have taken ten to 
twelve years for revising the rules. Well, 
revising the rules was as much Mr. Bhupesh 
Gupta's work, as much my work> as much any 
other Member's work as it was of the 
Secretariat. What efforts did Mr. Bhupesh 
Gupta make during the period he has been 
here—and he has been here since the 
inception of the Rajya Sabha—to get the rules 
changed? Other Members did take some 
action in that direction but Mr. Bhupesh Gupta 
was silent all these years. 

SHRI DAHYABHAI V. PATEL: Silent? 
SHRI M. P. BHARGAVA: Of course, he 

was silent about the rules. 

SHRI AKBAR ALI KHAN: Say about the 
rules; otherwise he was never silent. 

SHRI M. P. BHARGAVA: I am not saying 
that he was silent in the House. I am talking 
about the rules at the: moment. 

SHRI BHUPESH GUPTA: I demonstrated 
in the twelve years how you could do your 
things even with bad rules. 

SHRI M. P. BHARGAVA: It is not a 
question of dealing with good rules or with 
bad rules. Whatever the rules were, they were 
there and we were working under those rules. 
What I am asking is this. Why did not Mr. 
Bhupesh Gupta take any steps to get the rules 
amended if he felt that there was necessity for 
changing the rules? He has made a big 
complaint about this aspect in his note of 
dissent. 
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SHRI BHUPESH GUPTA: Not against any 
individual. 

SHRI M. P. BHARGAVA: Not against 
individuals; I am not saying that. But you 
have made a complaint that it would have 
been much better if these rules had been 
changed earlier. I am talking of the time 
factor. Now, you have been here since 
inception and you have never cared to take 
any steps to see that the rules are changed. If 
what you have written is taken as correct I am 
sure you would have taken steps much earlier. 
Vociferous you are and amendments you can 
draft in plenty and I do not in any way doubt 
your capacity to get the rules changed if you 
had tried. So the point is that you did not feel 
any real necessity or great urgency to change 
the rules and so you were taking it as quietly 
as any other Member was taking and you 
perhaps thought, 'let the Committee be 
appointed as is provided in the Constitution 
and when the Committee is appointed we shall 
see about it.' Now having taken up that 
attitude   .   .   . 

SHRI BHUPESH GUPTA: May I say one 
thing? We were particularly worried about 
your Government about which you need not 
be so worried and you had plenty of time that 
way. 

SHRI M. P. BHARGAVA: I should like to 
tell Mr. Bhupesh Gupta, Madam Deputy 
Chairman, that if the Government at any time 
felt that the rules were standing in their way 
they would have taken steps to get them 
changed much earlier without waiting for the 
advice of Mr. Bhupesh Gupta. It was not that 
the Government was feeling any difficulty; it 
was not that other Members were feeling 
difficulty. It is your note of dissent which has 
raised this question of difficulty. That is what 
I am referring to. You have said it in very 
strong terms: 

"As a result, the Rajya Sabha has had to 
face serious difficulties and occasionally 
even    frustration . . ." 

Mark the words: occasionally even 
frustration."   Then it says: 

"... from the point of view of service to 
the people and the country in the true spirit 
of people's mandate and of democracy." 

This is too strong a language. The House will 
agree with me that the position was not what 
Mr. Bhupesh Gupta seems to be making out 
in his Note of Dissent. That is about point 
number one. 

Then in Chapter Ii he has made a remark 
and he spoke about it also which in my 
opinion is a very strange remark.   Here he 
says: 

"I am not also in favour of one person 
continuing in this Office for a long time 
and, therefore. I would have liked that no 
one should be eligible for re-election as the 
Deputy Chairman of the Rajya Sabha for a 
second term." 

This is absolutely contrary to what shoiuft be 
done. In the first term, whoever may be the 
Deputy Chairman—he may be a very talented 
person or he may not be a very talented 
person—he or she takes time to understand 
the whole thing. 

SHRI BHUPESH GUPTA: I think in such a 
case the law of diminishing return operates. 

SHRI M. P. BHARGAVA: I do not agree. It 
is only in the second term that the presiding 
officer can be really effective and show his 
worth. So, to bar that the presiding officer 
should not be eligible for re-election is a 
proposition to which at least I cannot 
subscribe. 

" SHRI BHUPESH GUPTA: I hope this 
misfortune will not fall on the present 
incumbent. 

SHRI M. P. BHARGAVA: Well, it is a 
different thing. If unfortunately we have 
elected some person who is not worthy of the 
office, that is entirely a different thing. But 
having elected   a   person  who  is   worthy   
of 
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the office, to say that we will not reelect him 
is not a correct stand, in my humble opinion. 

SHRI BHUPESH GUPTA: My position is 
not at all that. Enough trouble you give by 
electing him and keeping him for five years.   
Do  not 
prolong that. 

SHRI M. P. BHARGAVA: I will not give 
that interpretation, as you have said. 

THE DEPUTY CHAIRMAN: You have 
said enough. I think you must now listen. 

SHRI AKBAR ALI KHAN: Madam Deputy 
Chairman, he is not used to it, I beg your 
pardon. He is used to speaking and not to 
listening. 

THE DEPUTY CHAIRMAN: But he is 
trying very hard. 

SHRI M. P. BHARGAVA: He will 
patiently hear me. 

SHRI BHUPESH GUPTA: He likes my 
interruptions. He asks me to interrupt. 

ISHRI M. P. BHARGAVA: But I never 
interrupted you. 

SHRI BHUPESH GUPTA; I am very sorry 
for it. 

SHRI M. P. BHARGAVA: Well, coming to 
Chapter V, he says: 

"At present, the Chairman can reject 
amendments to the President's Address 
without assigning any reason. I think this is 
not a very healthy and encouraging 
practice. The reasons for disallowing an 
amendment, in my view, should be given 
by the Chairman. This will enable the 
member to know why his amendment has 
been rejected. The apprehension of 
arbitrariness in the matter will thus be 
considerably  reduced." 

"This is another proposition with which I 
cannot agree.   There    are    certain 

rules, which we are considering ourselves. 
Various categories have been provided for 
where the Chair takes the decision. Now, to 
expect that on every little occasion the 
Chairman must record his reasons I do not 
think is a feasible or practical proposition. 
What we have to do is to set such conventions 
which will be workable. Everything cannot be 
put down in the Rules. It is not a question of 
'Do's and Don'ts'. No "Do's and Don'ts' can be 
prescribed for regulating the proceedings of 
any Legislature. Certain things have to be left 
to convention and I am very happy to say that 
all these years Rajya Sabha can be proud of its 
conventions. They have worked well. They 
have set precedents and conventions which 
any House will be proud of and I do not agree 
with the proposition put forward by Shri 
Bhupesh Gupta. 

Then, he comes to Chapter VI. He makes 
certain comments. I would humbly like to 
remind him that there is a body like the 
Business Advisory Committee on which all 
that Parties are represented. Shri Bhupesh 
Gupta also takes part in it. They decide about 
all the matters which will come up before the 
House from time to time. Therefore, whatever 
he has said about Chapter VI is again re-
dundant and is not necessary. 

Now, about Chapter VII, Questions, he has 
offered his biggest Note of Dissent. What is 
his point? His point is: Do not include this 
item for making the Secretariat reject things. 
Do not include that item. Now, on the one 
side he wants that the Secretariat should be 
tightened up as far as possible. On the other 
side he wants that the Rules should be as 
flexible as possible. How are the two 
consistent? Many of the things to which he 
objects have already been there all these 
years. There has not been a single occasion 
when any difficulty arose about any of the 
items which were there. Therefore his 
remarks about those things, about questions, 
are not very relevant to the point at issue. 
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[Shri M., P. Bhargava.] 
That brings me to another criticism about 

which my hon. friend, Shri Dahyabhai Patel, 
spoke and that is about disallowing of 
questions. I have already made some remarks 
regarding the working of the Secretariat in the 
beginning. As far as questions are concerned, 
there is a certain procedure under which the 
Secretariat has to function. A large number of 
questions are coming every day and they have 
to be scrutinised and admitted or not admitted. 
From my personal experience I can say that 
there has never been any occasion when my 
questions had been disallowed and when I 
approached the Secretariat the Secretariat was 
not able to convince me, I thought that the 
question had not been correctly disallowed. 

SHRI BHUPESH GUPTA; That is a good 
news. 

SHRI M. P. BHARGAVA: But when I 
contacted the authorities dealing with 
questions they placed their point of view 
before me. I can safely inform the House that 
there was not a single occasion when I was 
not convinced. The percen-3 P.M. tage of 
disallowed questions is a matter which 
depends on how the questions are drafted, 
how they are sent and what information they 
seek. It is sometimes possible that we want to 
get information which has already been given 
or we want information which is not very 
clearly made out in the question, or there is 
some flaw by which they come under the 
category of the various items under which 
questions are disallowed. Mr. Dahyabhai Patel 
the other day read out certain questions which 
were disallowed. Well, he may agree or not 
agree but the imT pression left on my mind 
was that the questions were rightly 
disallowed. 

Then on Chapter IX, I agree with what Mr. 
Bhupesh Gupta has said about the legislative 
business. We must make efforts to see that 
more and more Bills are introduced in this 

House. In fact there should be a fair 
distribution of work between the two Houses. 
Some Bills should be introduced in this House 
and later go to the other House. The other set 
of Bills should be introduced in the other 
House and then they could come here. There 
should be distribution in-such a manner which 
will keep going both the Houses 
simultaneously. Members probably remember 
that there have been occasions when this 
House has felt shortage of work. That has 
arisen only because of the fact that the 
distribution of work between the two Houses 
at times is not properly done, and while the 
other House is too pressed to pass Bills, this 
House at times starves for Bills. I again agree 
with what M,r. Bhupesh Gupta says about the 
practice of rushing through important Bills 
towards the fag end. That again, if I may say 
so, is due to the improper arrangement of 
business in the two Houses. No Member 
would like that any important Bill should be 
rushed through and I think all of us are one 
with Mr. Bhupesh Gupta when he says that 
this should not be done at the fag end. of the 
session. 

THE DEPUTY CHAIRMAN: Mr. 
Bhargava, there are Ave more speakers. 

SHRI M. P. BHARGAVA: I will finish in 
five minutes. 

Then Mr. Bhupesh Gupta gave another 
example in his own way about acceptance and 
non-acceptance of amendments, and he said 
that instead of calling it the Preventive 
Detention Act he would have liked to call it 
the Suppression of Fundamental Rights Act. I 
would go to the other end. It was very 
generous of the Government to have called it 
the Preventive Detention Act. It could have 
very well been named as the Prevention of 
Anti-social Activities Act, and that would 
have been the proper name for that Bill. 

SHRI BHUPESH GUPTA: Why did: you 
not move an amendment? 
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SHRI M. P. BHARGAVA: Because I do not 
want to rub on the wrong side of anybody. 
Preventive Detention -Act is good enough. 
Why should we rub on the wrong side as you 
wanted to? Where is the question of sup-
pression of fundamental rights there? 

SHRI BHUPESH GUPTA: I was in the 
Supreme Court just this morning. One 
comrade was arrested, a Communist. He had 
been released because the Court found that 
the order was invalid. 

SHRI AKBAR ALI KHAN: Of course the 
order may be invalid but not the law. 

SHRI BHUPESH GUPTA: I just gave an 
example. 

SHRI M. P. BHARGAVA: The Supreme 
Court are free to interpret in their own way 
what they think of the law. But that does not 
mean that the law is defective. There may be 
an error of judgment at times   .    .    . 

SHRI BHUPESH GUPTA: A person was 
kept in detention for seven months illegally. 

SHRI M. P. BHARGAVA: That is what you 
think. But what the facts are the House is not 
fully aware of. We cannot make up our mind 
on the basis of one side of the picture. For 
arriving at a judicial judgment on anything 
both sides of the picture must be kept before 
us if it is expected that the House will take 
any view on it. 

Then on Chapter XIl Mr. Bhupesh Gupta 
says something about motion for papers, and 
his grouse is that all these years   .   .    . 

SHRI BHUPESH GUPTA: Not grouse but 
complaint. 

SHRI M. P. BHARGAVA: . . . not one 
motion for papers has been admitted. Well^ 
this is, as I have been seeing in the House, a 
correct statement of facts. But that does not 
mean that all the motions for papers 

which were given should have been accepted. 
There may have been valid reasons for 
disallowing them. What I want to press before 
the House and appeal is that these are things 
where we have to make attempts persistently 
and press for those motions for papers which 
really require information in the public 
interest. We should all work for such motions 
when they come. One should not take it up as 
a party question. If really there is any case 
where it is required, we should all work 
unitedly and see that these motions for papers 
are admitted and- the information sought for 
is supplied. 

That is all I wanted to say at this stage. 

 

f[ ]  Hindi transliterations.
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SHRI M. RUTHNASWAMY (Madras): 
The object and purpose of any set of rules 
regulating the procedure and conduct of 
business of a legislature are to ensure 
efficiency in the conduct of the business 
of the legislature, orderliness and speed in 
its proceedings because the object of a le-
gislature or a deliberative assembly is to 
pass laws required for the good of the 
country and to deliberate wilh a certain 
amount of leisure on the grave questions 
affecting the welfare of the country. 
There are only a few observations which I 
have to make on the Rules of Procedure 
that have been presented to the House 
that spring from my experience of 
legislatures elsewhere and my own 
experience in this House. 

Madam, one of the first things that I 
was surprised by early in my career in 
this House was when the Budget was 
presented for discussion. No Minister 
made a motion calling for consideration     
of the Budget.       The 

Chairman came and announced that the 
Budget was for discussion. It is as if 
discussion could commence on any 
papers laid on the Table of the House 
without a motion being made, whereas in 
every deliberative Assembly modelled on 
the pattern, of England every debate has 
to be preceded by a motion to be made 
either by a Minister or by a private 
Member. No doubt there is a rule in our 
Rule? of Procedure that no motion should 
be made on the financial statement 
presented in the other House. That does 
not bar a motion for consideration of the 
Financial statement. No motion affecting 
the course or the details of the financial 
statement can be made, but no 
deliberative Assembly cannot be seized 
of any subject of importance like a 
financial statement without a motion 
being introduced by a responsible 
Minister. 

Another point that I was surprised by 
was that debates are initiated on points cf 
order. I remember on. one occasion a 
whole hour or an hour and a half was 
taken up by a debate on a point of order. I 
wonder if it is because the first Presidents 
o! our Legislatures were lawyers who 
were used to procedures in courts of law 
that these debates on points of order have 
been allowed. The legislature is not a 
court of law. The business of the court is 
to arrive at the truth. The Presiding 
Officer is not there to arrive at the truth. 
He is to expedite the proceedings of the 
House. Points of order have to be judged 
by him, are to be decided by him but not 
after a debate in the House. No doubt he 
must give reasons as far as possible ■for 
his decision, but the responsibility for 
taking decisions on points of order is his 
and his alone and it should not be shared 
by means of debates with other Members 
of the House. 

Another thing that I was struck by was 
that the Presiding Officer is in the habit 
of addressing Members while sitting. 
This, again, I trace t0 the practice in 
courts of law where Judges talk to 
lawyers and witnesses sitting 
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[Shri M. Ruthnaswamy.] down. But the 
practice in a legislature has always been for 
the Presiding Officers to stand up and speak 
which shows not only respect for the House 
but also it has a very practical consequence, 
an J that is that when the Presiding Officer 
stands up, the Member standing has to sit 
down, wh"reas here I have seen on many 
occasions the Presiding Officer sitting and 
Members in the House standing and 
discussing the matter with him or with each 
other. So although it cannot be laid down in a 
rule, I think thc convention ought to be 
adopted in this House as in any efficient legis-
lative chamber that a Presiding Officer, even 
when he makes the briefest remark, should 
stand up and address the House. In Question 
time may I suggest that the eye of the 
Presiding Officer should range from one side 
of the House to the other side. We form a 
spectrum here. But unfortunately the middle 
of the spectrum, or the right of the spectrum 
seems to attract the attention of the Presiding 
Officer. 

SHRI M. S. GRUPADA SWAMY 
(Mysore): You have to pay the price for being 
the  first  Opposition. 

SHRI M. RUTHNASWAMY: , There is a 
certain price to be paid but I do not think that 
the Presiding Officer, should make us pay the 
price. Presiding Officer, in order to be effi-
cient has to choose questioners from all sides 
of the Hoase. The suggestion is that his eye 
should range from one extreme side of the 
House to  another. 

And then may I be allowed to offer certain 
observations on my friend, Mr. Bhupesh 
Gupta's statements? One astonishing 
suggestion that he made was that the 
suspension of Members by the Presiding 
Officer should be discussed, should be 
debated upon. It is as if the sentence of a court 
of law could be debated on by the lawyers 
present, by the jury men present and also by 
the witnesses. Perhaps this suggestion of Mr. 
Bhupesh Gupta is" traceable to the 
Communist 

practice where the sentence is not by a 
presiding Judge but by the whole body of 
people, representative* of the people who are 
called upon to inflict a sentence and judgment 
upon the unfortunate accused. 

Madam, 1 am quite at one with him in his 
remarks about the touchiness of the House in 
regard to matters of privilege especially a.s 
against the Press. The House is a strong 
enough body, privileged enough body which 
should not be touchy over criticisms by Press. 
And any House, any deliberative Assembly, 
any Legislature, cuts a sorry figure when it 
comes into conflict with the Press. So I hope 
and trust that this House will always refrain 
from being very sensitive about criticisms of 
itself or of individual Members of the House. 

And in regard to ths expunction of 
objectionable passages in the speeches of 
Members, I am quite at one with the 
distinguished former Speaker of the Madras 
Assembly, who said that before any 
expunction takes place, the offending Member 
should offer an apology to the House. As 
things are now, the most foul things are said, 
the most offensive things are said, and the 
presiding officer just decides that .that passage 
should be expunged, whereas the offence, the 
insult still stays; the insult has been offered to 
the individual Member or to the House to the 
dignity of the House, and the offending 
Member just gets away with the passage being 
expunged, and such passages being expunged 
cannot contribute to the truthfulness of the 
record of the proceedings of this House. What 
I would suggest is that the whole objeettcna'-i'e 
passage should be printed in the proceedings of 
the House and scored out in such a way that 
the offending passage may be known to the 
people; let it be brought to the notice of the 
people that that passage has been expunged on 
account of its offensive character. But 
expunction or no, an apology from the 
offending Member must be extracted  by   the   
presiding   officer. 
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SHRI AKBAR ALI KHAN: If he does not 
do so, what? There are very good persons but 
they do not offer apology. 

SHRI M. RUTHNASWAMY: They must be 
forced to offer, and I think    .    .    . 

SHRI BHUPESH GUPTA: Otherwise he 
will act as the Marshal. 

SHRI M. RUTHNASWAMY: I also am at 
one with Mr. Bhupesh Gupta with regard to 
the procedure followed on the admissibility of 
questions; not only questions by him but even 
questions by such an inoffensive-person like 
myself have been disallowed on the ground 
that the matter of the question is secret or 
confidential, or that it is not in the public 
interest to answer these questions. Now, if it is 
the Secretariat ol the House that decides 
against the admission of questions on account 
of their secrecy, or their confidential character, 
or because it is not in the public interest, I am 
afraid our Secretariat is taking too great a 
responsibility upon itself. It is not in a position 
to judge about the secrecy or the confidential 
character of a question. It is the Ministry 
concerned, specially the Ministry of Defence 
and the Ministry of External Affairs, that 
ought to have the deciding voice. I do not 
know if it is the practice but T suppose our 
Secretariat consults the Ministry in question 
before it disallows these questions. 

While I am with Mr. Bhupesh Gupta in 
some of his criticisms of the Rules of 
Procedure, I am not happy with regard to the 
manner in which he made his observations, 
and of the general manner of his speeches. We 
are all glad that Mr. Bhupesh Gupta has been 
returned to this House. What would this House 
be without Mr. Bhupesh Gupta? We would 
lose much of our entertainment and also much 
of our instruction* although the instruction 
may be of a negative character. He is the 
chartered libertine of our debates; no rule3 of 
relevancy 

or appropriateness, or of time seem to bind 
him. He can speak lor hours while we, lesser 
mortals, are raade to keep to the limits. But 
may I deprecating ly ask: Why does he shout 
at us? He shouts as if we were at the Calcutta 
Maidan? 

SHRI DAHYABHAI      V.     PATEL: 
Force of habit. 

SHRI M. RUTHNASWAMY: Mr. Stanley 
Baldwin, when he was Prime Minister, had a 
colleague who had the seme physical 
advan'age which Mr. Bhupesh Gupta 
possesses and the consequences of which he 
wants to inflict on other Members of the 
House; he was in the habit of shouting even in 
ordinary conversation. Once Mr. Stanley 
Baldwin heard this Minister shouting in the 
next room. So he asked his Private Secretary 
to go and find out what he was doing. The 
Private Secretary came back and said: "Oh, he 
is speaking to his constituents in Edenburgh." 
"Speaking to his constituents in Edinburgh? 
Then why does he not use the telephone?" 
said Mr. Stanley Baldwin. Similarly, Mr. 
Bhupesh Gupta seems to forget that he has got 
the mike before him. Why does he forget that 
he has a mike before him? 

In conclusion, Madam Deputy Chairman, I 
would offer a friendly advice to Mr. Bhupesh 
Gupta in the words of a poet adopted to suit 
here. "Be to the gallery a little blind, and to 
our ears, somewhat kind." 

SHRI P. N. SAPRU: Madam Deputy 
Chairman, the Council cf States came into 
existence in 1952 and we are framing rules for 
it iu 1964 for the first time. This is a long 
interval but I do not think that we have 
suffered in any way by the delay. 

X have read with care the note of dissent or, 
shall I say, the supplementary note which Mr, 
Gupta has added to this Report, and I must 
say that, while I am not in complete 
agreement with him, there are points on which 
I do agree with him. But 
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LShn P. N. Sapru.] let me first make    it 
clear that Mr. Gupta's point of view is not 
that of a believer in the British 
parliamentary system. He has made that 
abundantly clear in his note.    He says that 
the British       parliamentary       
procedure should not be  our guide.  He 
has no particular    affection     for the 
British parliamentary     system.    He  has   
his own system of Government in mind, or 
legislature in mind, and he would like that 
to be adopted by us. Therefore, there is, to 
that extent, a fundamental  difference  
between  our   point of view and that of 
Mr. Gupta. These rules  are meant for the  
working   of a normal legislature in a 
parliamentary system of Government; they   
are not meant for the functioning o-f a 
House in  a  communist  system  of    
Government.   I should like to say that 
there is a tendency—and I think   Mr.   
Gupta is  right  there—to  disallow  
questions rather    arbitrarily.    Questions  
which should be answered are    not 
always answered.   They  are  treated   as   
confidential. I think almost everything is 
not confidential in the world and the 
Ministers should not escape by taking the 
plea that by answering a particular 
question they will be disclosing some 
confidential matter. It has been 
particularly so in matters relating to the 
subject of Defence. I have known in the 
pre-Chavan days questions on Defence 
which were of an    innocent character not 
being answered on the ground that they 
would disclose some information which 
would be of value to the enemy or which 
would set the country on fire.    I do not 
think that this is a proper approach with 
regard to questions. 

I should also like to say that there is 
much to be said for Mr. Gupta's viewpoint 
regarding the election of the Deputy 
Chairman. The Deputy Chairman should 
be elected by a majority of the entire 
House, by an absolute majority of the 
entire House. If you want that to be done, 
you should have successive elections as is 
the case in the United Nations. You may 
model your procedure on that of U.N.      
in     this     matter.        But      I 

cannot understand Mr. Gupta's view that 
the Deputy Chairman should not have a 
second term. I should have thought that a 
Deputy Chairman who succeeds in the 
first term should have a priority of claim. 
I think there should be continuity in the 
office of Deputy Chairman. 

I am glad that we are going to have 
some sort of procedure which would 
enable questions of urgent public im-
portance to be raised in this House. I 
know that constitutionally speaking, the 
Executive is not responsible to this House. 
But in the pre-British days, in the Council 
of State of which I was a member, we 
used to have motions of adjournment of 
the House and many important dis-
cussions used to take place on those 
motions of adjournment of the House. 
The British House of Lords is a hereditary 
chamber, a more or less hereditary 
chamber, which has a peculiar history. It 
is not necessary for us to follow in this 
respect the procedure of the British House 
of Lords. In Ireland, in Australia and I 
believe, in other democratic countries, 
motions of adjournment of the House are 
allowed in the Upper Chamber. We must 
remember that this House is an elected 
chamber and therefore, to that extent it 
differs from tha House of Lords and the 
analogy of the House of Lords does not 
hold good so far as this chamber is 
concerned. 

I should also like a convention to 
develop which would make it possible or 
which would make it incumbent on the 
Leader of the House to keep himself in 
touch with the leaders oif the opposition 
groups. Unfortunately there is no one 
opposition here and there is no one who 
can be called the opposition leader, in 
leader, in the sense that he is in a position 
to provide an alternative government. But 
a convention should be developed which 
would make it possible, or which would 
make it incumbent on the Leader of the 
House to keep himself in touch with the 
leaders of the opposition groups. 
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More Bills should be introduced in this 
House and more time should be given to this 
House for discussing matters of importance. I 
do not see any reason why the practice which 
used to be in the old British days of formal 
introduction of financial statements in the 
House should not be revived. Here at six 
o'clock the Finance Minister makes a 
statement in the other House, in the Lok 
Sabha, and it is not very nice to go and listen 
to the Finance Minister's speech there from 
the gallery of the other House, and we have no 
speech in this House introducing the Budget, I 
think that function can be discharged by the 
Minister of State in the Finance Ministry in 
this House, or that function can be discharged 
by the Deputy Minister of Finance. It will give 
socio training to the future Finance Ministers 
also. I think this is a matter with regard to 
which there should be a change so far as our 
House is concerned. 

Next I come to the question of defamatory 
statements. I think it. is very w-"ong on the 
part of any Member to make a defamatory 
statement about any person. I do not like the 
names of industrialists or trade union leaders 
or of communists to be introduced in this 
House. They are not here to defend 
themselves and care should be taken to see 
that no dafa-matory statement is made about 
<my person in a question or in speeches made 
in this House. I quite agree with Mr. Gupta 
that there are occasions when a Member's or a 
Minister's private life affects his public life 
also. We have had the case recently in the 
British nation of the Profumo case. Well, 
there have been other similar instances in 
British history. But nevertheless those cases 
are verv rare and the floor of the House should 
not be utilised for making vindictive speeches 
against persons who are not in a position to 
defend themselves. 

May I say a word about privileges? I am not 
unhappy at the fact that the law of privileges     
has not been 

codified. There are difficulties of a 
constitutional and legal character in codifying 
that law. If you codify the law of privileges 
you may subject yourself to the jurisdiction of 
the courts. It will be unfortunate if we come 
within the purview oE the courts because the 
privileges are the fundamental rights of the 
Parliament and you may have a conflict 
between the fundamental rights of the citizens 
and the fundamental rights otf Parliament. I 
think the present position which lays down 
that our privileges are the privileges of the 
British House of Commons is the right and 
proper position and we must be careful not to 
abuse this right of exercising our privileges. I 
have a great deal of sympathy for the Press. I 
think that in a democratic country it should be 
open to the Press and the public to criticise 
Members of Parliament, Ministers, those who 
are functioning In this House freely and it 
should ne on very rare occasionsj if at all, that 
we should exercise our powers under the 
provisions relating to privileges. Here, there is 
a tendency to refer everything as a sort of 
breach of privilege. May I say that in this res-
pect the Communist Party, of which Mr. 
Bhupesh Gupta is the leader, has not shown 
much discretion? Many of the cases which 
have come before the Privileges Committee, 
many of the cases which have been referred to 
the Privileges Committee, are by Mr. Bhupesh 
Gupta or his Party. I think, therefore, greater 
discretion is needed in dealing with this 
delicate question. 

SHRI BHUPESH GUPTA: You know the 
nature of the cases. 

SHRI P. N. SAPRU: Yes, I know the nature 
of the cases and I think that those cases should 
have been treated in  the  right hearted  spirit. 

SHRI BHUPESH GUPTA: One day we 
criticised the Birlas on the Vivian Bose 
Committee's Report and on the basis of that 
some paper wrote saying that we were doing it 
because we were  inspired by the Chinese. 
Don't 
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bhn Bhupesh Gupta.] you remember  this  
case,  in   1962  or 1963? 

SHRI P. N. SAPRU: The law of defamation, 
the law of libel and the law of slander are 
there to protect individuals and Members 
should not use trie privilege issue to protect 
individuals. The privilege should be used to 
protect an individual from undue interference 
with the due performance of his duties as a 
Member of Parliament. I have not got before 
me the observations which Mr. Gladstone 
made on a famous occasion in regard to 
privileges but he was of the opinion that this 
right should be very very sparingly used. It is 
hardly used in Britain and there is a tendency 
in this country, I regret to say, evident not 
only in this House—it is evident in all the 
Legislatures of this country—to misuse the 
right of exercising this right to privilege. 

Then I should like to say that my friend, 
Mr. Gupta's suggestion that a Member who 
continues to disobey the Chair should not be 
removed by force is ridiculous. I use the word 
"ridiculous" deliberately. If that suggestion is 
accepted, work in this House would become 
impossible. It would be possible for Mr. Gupta 
or any Member for the matter of that, it would 
be possible for me to squat on the floor of the 
House and refuse to get out and the House will 
have to adjourn. I do not fcnoyc how long the 
adjournment will last. I may squat for one day, 
two days, three days or four days. 

SHRI BHUPESH GUPTA: We may send 
Mr. Ruthnaswamy with Baldwin's book   to  
persuade  you  to  go. 

SHRI P. N. SAPRU: I think we should have 
our own police under our Chairman to deal 
with cases of this character, but rank cases of 
indiscipline against the Chair must be strongly 
dealt with, the Chair's authority should be 
respected. Often it is said that the Chair gives 
wrong rulings. Well, it is the privilege of the 
Chair to give right rulings and wrong 

rulings. No one is infallible. It is possible that 
there are occasions when the rulings of the 
Chair are not correct. We hare just to submit 
to those rulings because even the Supreme 
Court cannot say that its rulings are always 
correct. I know of cases in which eminent 
jurists think that the Supreme Court has gone 
wrong and have expressed their comments in a 
free manner in legal journals on the merits of 
the judgement. But there must be respect 
shown to the Chair and we must assume that 
the Chair's judgements are honest. The 
assumption underlying some of the obser-
vations of Mr. Bhupesh Gupta or men who 
think like him is that the Chair is deliberately 
dishonest. That is an assumption which is fatal 
for the working of a democratic government. 

SHRI NAFISUL HASAN: Nobody should 
even think in those terms. 

SHRI P. N. SAPRU' We should not even 
think along those lines; it would not be proper 
for us to think along lines. I remember Judges 
giving judgments which they regret after-
wards. After all, they are human and to err is 
human. It is impossible for everyone to be 
infallible and, therefore, the suggestion that 
there should be no provision for removing a 
person from the House, if he disobeys the 
Chair, is something which should be strongly 
turned down by the House. Unfortunately, we 
have not got it turned down, Mr. Gupta having 
moved an amendment to that effect but as he 
has made the suggestion and his suggestion 
may be taken up at some future time, it is 
necessary to speak strongly on this matter. 
4 P.M. 

Then I should like also the work of this 
House to be better regulated than it is at 
present. We find that legislation is not 
introduced in the first few days. Unimportant 
Bills are introduced here and we spend two or 
three days in discussing a very minor Bill just 
because there is no work for the Council. I see 
no reason why Bills  of  a non-financial  
charac- 
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ter—I want the financial power to reside solely 
and wholly in the lower House—should not be 
introduced in House—should not be introduced 
be a better distribution of work. What I have 
noticed is that towards the end of the session 
we get a number of Bills and the Business 
Advisory Committee allots one hour or two 
hours for a Bill which requires real consi-
deration. That sort of thing should disappear 
and that will disappear if the Ministry of 
Parliamentary Affairs will be vigilant, if the 
Ministry of Parliamentary Affairs will know 
how to do its job properly, if the Ministry of 
Parliamentary Affairs will co-operate with the 
Business Advisory Committee and ensure that 
the House gets a proper chance of discussing 
questions. 

We are, Madam, Deputy Chairman, a 
revising chamber and we should be in a 
position   .    .    . 

SHTSI BHUPESH GUPTA; Where do you 
get it? We do not havte it in our Constitution. 

SHRI P. N. SAPRU: No; but that is the 
constitutional theory of a second chamber. I 
am of course not familiar with the Communist 
theory. I can only talk in terms of democratic 
theory. We are a revising chamber and it 
should be possible   .   .    . 

SHRI BHUPESH GUPTA: If you accept in 
theory that you are a revising chamber, you 
cannot demand legislation being introduced in 
this House because in that case your role of 
revising chamber does no more exist since we 
will be taking up legislation in the first 
instance. I feel that the theory itself is wrong 
because ... 

SHRI P. N SAPRU: I know it is a very 
subtle argument but Mr. Bhu-pesh Gupf* 
knows that the House of Lords is regarded as a 
revising chamber and yet Bills are introduced 
in the House of Lords. 

SHRI AKBAR ALI KHAN: It is only a 
technical expression. 

SHRI P. N. SAPRU: We are a chamber 
which can revise the work done by the  other 
House. 

SHRI BHUPESH GUPTA: The other House 
can also do the same thing. 

SHHI P. N. SAPRU: Yes; the other House 
also can do so. But we are an indirectly 
elected chamber and therefore we cannot 
claim exactly the same status as the other 
House which is the direct representative of the 
people. 

SHRI NIREN GHOSH (West Een-gal): We 
represent the States. Either abolish this House 
or it should have full rights. It represents the 
States which comprise the Union of India. 

SHRI P. N. SAPRU: Quite so. We represent 
the States of India but we do not represent the 
peoples of India and I should have thought 
that the Communist Party of which Mr. Niren 
Ghosh is a leading light—I do not know 
whether he is of the Moscow Brand or of the 
Peking Brand.   .   . 

AN HON. MEMBER:   Pek'ng Brand. 

SHRI BHUPESH GUPTA: Indian Brand. 

SHRI P. N. SAPRU: I am rather nervous of 
describing him.   .   . 

SHRI NIREN GHOSH: Home Brand, Dr. 
Sapru. 

SHRI P. N. SAPRU:  Home Brand? 

SHRI BHUPESH GUPTA: Mr. Ghosh, I 
can  tell y°u, is Calcutta Brand. 

SHRI ARJUN ARORA: You are Bombay  
Brand,   Dange  Brand. 

THE DEPUTY CHAIRMAN: Please let Mr. 
Sapru finish. 

SHRI P. N. SAPRU: I am glad that Mr. 
Niren Ghosh has stood up for the rights of an 
indirectly elected House. 
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[Shri P. N. Sapru.] I should have thought 
that as democrats we would take the line 
that a directly elected House, a House which 
is in touch with the masses.  .  . 

SHRI ARJUN ARORA: We are 
elected by the people who are elect 
ed by the electorate which elects the 
Lower House. 

SHRI BHUPESH GUPTA: Therefore in 
our case democracy is telescopic. 

SHRI P. N. SAPRU: So we represent what 
I would call the federal element in our 
Constitution and therefore I should have 
thought that there can be no comparison 
between us and the other Home. We should 
know our rights and we should know our 
limitations and we shoul^ so work as to 
make this House a House which really 
contributes something of valu'e to the nation. 
Tt should be a House which must not be 
regarded as a superfluous commodity or a 
superfluous House in a big country such as 
ours. 

Thank you very much. Madam. Deputy 
Ch airman, for giving m>e this opportunity 
to speak on this. 
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SHRI M. GOVINDA REDDY (Mysore): 
Madam Deputy Chairman, I am grateful to the 
hon. Members who have participated in this 
debate. I am very happy to And that many 
Members have {taken a very keen interest and 
have assisted in offering suggestions. I am 
glad that this opportunity has made the Mem-
bers go through the rutes of procedure, 
particularly those Members f°r whom keeping 
in constant touch with the rules is found to be 
absolutely necessary. I am thankful to the 
Members, Madam, who have appreciated the 
work of the Committee, who have paid high 
compliments to your able guidance as 
Chairman of the Committee, to th.e very good 
work and useful work put in by the Secretariat 
in assisting the Committee in its work and also 
to the Members who have taken a lot of 
trouble in iormu-lating this report. I must here 
say that some of the Members who were in the 
Committee are not here today. If they were 
here, certainly ' they would have been very 
happy to see that their work  received such    
high 

apperciation in this House. Some of them have 
retired, and I take this opportunity to thank 
such Members as have been in the Committee 
and have assisted the Committee and have not 
had the opportunity to be here to hear the 
House welcoming this  report. 

The debate, generally, Madam, has strayed 
beyond the scope of the report of the 
Committee. In fact it has been a general 
resume of the work of this House for the past 
twelve years, of the opportunities we have had 
or of the opportunities we could have had and 
that sort of thing. Although many Members 
have touched on many points, still 
amendments have b«en tabled only On a few 
of the Rules. But I do not mean to say that 
their references to the several points— points 
on which they have not tabled amendments 
but on which they have made remarks—are 
not quite relevant certainly they are relevant, 
and they are very useful suggestions. In fact, 
this debate has been very valuable in throwing 
much light on the Report of this Committee. 

There is no time at my disposal. So, I will 
very briefly cover some of the points which 
need reply. Of course, many points do need 
reply but I will take some points which are 
very relevant and reply very briefly. 

Before going to that, I would mention that 
there was a very factual terror committed by 
one of the bon. Members when he said that 
although we were revising our Rules at this 
late stage, still we had an advantage over the 
other House which had not yet done this work. 
It is not correct. The other.. House had 
adopted the Rules under article 118(1) On the 
22nd December, 1956 and later on also the 
other House has modified those Rules; one Or 
two modifications were adopted next year. So, 
that is not factually correct. 
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Now, much of the criticism or suggestion or 
discussion has centred round the subject of 
questions. About question, three parts have 
been made —admissibility of questions or 
rejection of questions, answering questions 
an<* then the various clauses that determine 
the nature of questions. These are the three 
aspects on which several Members have made 
remarks. 

Now, with regard to admissibility, several 
Members have cast some reflection on the 
Secretariat. Well, the Secretariat can only go 
by the Rules, by the conditions, prescribed 
here. Unless we say that these conditions or 
qualifications for a question should not be 
there, I do not think we can blame the 
Secretariat. You will remember, Madam 
Deputy Chairman, that I was one of those, in 
the earlier stages of this House, who was 
putting many questions regularly and I also 
had the misfortune to have many of my ques-
tions rejected. And it is true, as many of the 
hon. Members have said, that questions which 
have been rejected on one ground have been 
admitted again on the same ground. It has 
happened like that. But that depends upon the 
particular person handling the question and his 
interpretation put upon that. However much 
we may put down these Rulesi however much 
a fool-proof framework we can devise for the 
guidance Of those who have got to function 
and deal with these questions, still there is the 
subjective element which we cannot avoid, 
and it is a matter of interpretation. Therefore, 
we should not blame the Secretariat because 
nobody can say that they do it with any mala 
fide intention. All that we can say is, they can 
exercise their judgment either wrongly or 
correctly or indifferently. So, it is open to 
every Member, when he feels that his question 
ought not to have been rejected, to go to the 
Secretariat, sit with the concerned section and 
then discuss with them. That was what I was 
doing; that is what many of the Members 
havie been  doing.   Then after  a  dis- 

cussion, either the person understands that his 
interpretation was wrong or he convinces us 
that his interpretation was right and that the 
question, as the Rule is framed, cannot be 
admitted. And it must be realised that the 
admissibility or rejection of questions is in the 
name of the Chairman. Although one section 
of the Secretariat handles the questions, still ft 
is done in the name of the Chairman. So, it is 
not correct propriety to bring the Secretariat 
into question here. The remedy is open to us 
to go to them and discuss with them. But the 
disappointment is there; I have also had that 
disappointment. It is true that when in one 
House on one ground a question is rejected, in 
another House on the same ground that 
question is accepted. It has happened like that. 
But there can be no remedy except going there 
and having a personal  discussion. 

With regard to the second point, that is 
answering questions, I think some remarks 
have been made attributing a sort of motive to 
the Ministers. Madam Deputy Chairman, I 
would humbly like to submit that we should 
not question the bona fides of the Government. 
If we begin to question the bona fides of the 
Government there can be no end to it and we 
cannot carry on. Even granting that a Minister 
may be acting mala fide, we must take it that 
he is acting bona fide. But a Minister may err. 
He is not infallible and the Secretariat which 
furnishes him with answers is also not 
'infallible. I have found often that the factual 
material supplied to the Minister has not been 
quite correct, it has been wrong, and we have 
•found °n many occasions, more than one 
hundred occasions, here a Minister coming 
next day or a few days later and correcting his 
reply saying that the information or fact that 
he gave was wrong and that he was correcting 
it. So, no mala fide intention should ever be 
attributed to any Minister in answering 
questions. And about the definiteness or 
precise-ness of the answers, the Ministers can 
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[Shri M. Govinda Reddy.] only give us 
such answers as could be based upon the 
material that is furnished to them by their 
Secretariats. We cannot expect a Minister to 
know or have first-hand information on all the 
subject matters, he can only depend upon the 
factual material that is supplied to him by his 
Ministry. Therefore, I think it is wrong to 
attribute any mala fide to them. 

And the third aspect of this question is ... I 
forget which. One was admissibility or 
rejection of questions. The other was 
answering questions. With regard to Short 
Notice Questions the Committee has gone into 
it at very great length and has made improve-
ment. Therefore, there could be no grievance 
on that ground. 

So, there can never *>e misleading 
answers. There can be wrong answers that are 
not corrected and therefore there is no mala 
fide on the part  of  the   Government. 

A lot was said about the relations between 
the Chair and the Members. Of course, cordial 
relations do exist and should exist. But the 
hon. Members, particularly those who have 
made this remark here, are the very persons 
who are the offenders—I should say very 
humbly—against the Chair. I hav^ seen—and 
with very great pain in my heart—that the 
Chair's rulings or orders are, if not disobeyed, 
flouted. I should think that we all—every 
Member of the House —owe it to the decency 
and dignity of the House and to the pledge 
that We have taken, to respect the wishes of 
the Chair. I was listening yesterday to the 
peroration made here yesterday by one of the 
Members opposite for more than half an hour 
that we should not do this or that and we 
should make this or that, and it is the very 
gentleman who has offended the dignity of the 
House on many a day, almost every day- I 
think Members! should be conscious that  they  
owe  it  to  the House  and 

to themselves that they should behave with 
dignity and decorum. 

In this respect, I may also touch upon the 
other point about bringing in the policeman, 
although it is not relevant here. There   is no 
rule on that matter. An hon. Member waxed 
eloquent that it was undemocratic to bring in 
the policeman and all that. But, well, why 
should such a situation at all occur of bringing 
in the policeman? If hon. Members behave as 
they ought to, as they have taken the pledge of 
this House, as Members who know the Rules 
and who are cultured, then there will be no 
need for the Chair to admonish them at all, let 
alone naming a Member or asking him to 
leave the House. So that contingency of using 
force or employing anybody to use 'force does 
not arise at all if Members abide by Rules and 
if Members observe ordinary decency. 
Unfortunately we have had one or two 
instances in this House and elsewhere of 
scenes which needed the Chair to have called 
the Marshal. But the Chair, I must say, 
whosoever was the occupant of the Chair, has 
shown great indulgence to the Members. It is 
only on account of the indulgence of the Chair 
that the dignity of this House has been kept up 
so long. Therefore, when we take advantage of 
democracy and of the privileged position of 
the Members here and say anything and 
everything, whatever the subject be. by 
bringing in names, using abusive language and 
disobeying the Chair, then the only remedy 
open to the Chair is to use force and to throw 
that Member out. 

SHRI P. N.  SAPRU:   Absolutely. 

SHRI M. GOVINDA REDDY: With regard 
to the election of the Deputy Chairman, 
severa,! suggestions were offered. One was 
that the Deputy Chairman should be from the 
Opposition. It is good in principle. I have no 
doubt about it. But it should be subject to the 
condition that the Opposition knows its duty. 
Now, Madam, I must humbly say here that the 
role of the Opposition as played 
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in our country is far too different from the role 
the Opposition is playing in Western countries. 
In the Western countries although their main 
object is to get an upper hand on the 
Government, to dismiss the Government, they 
do it in a very decent manner. First of all, they 
do not make use of the floor of the House to 
abuse the Government. They may defeat a 
motion of the Government. They may attack 
the Government. I do not ask them to give any 
quarter to the Government's failings. Let them 
condemn the Government, let them criticise it 
but let them not use abusive language for the 
Government. 

 
SHRI M. GOVINDA REDDY: In the 

Western countries they will never use their 
privileged position to bring the Government 
into contempt. As I said, constitutionally they 
might defeat the measures of the Government 
but they will not bring the Government into 
contempt. They will try to win over the 
electorate in their favour and returning in a 
majority will defeat the Government. That is a 
very sound principle. That should be observed 
here too. If our Opposition comes up to that 
level, certainly we, the ruling Party, will be 
very glad to give the Deputy Chairmanship to 
the Opposition. But supposing we do it under 
the present circumstances, looking at their 
behaviour in the Joint Session and looking at 
the behaviour of one or two of their Members 
here, if that is the characteristic behaviour of 
the Opposition, what will be the position? If we 
give the key post like the Deputy Chairman's 
post into the hands of the Opposition, they may 
obstruct the proceedings of the House 

t[ ]   Hindi  transliteration. 

altogether. Therefore, Madam Deputy 
Chairman, until such time as the Opposition 
does not attain to a level of decent, 
gentlemanly behaviour with the Government, 
we cannot concede that advantage to the 
Opposition. I do not mean to say that all 
Opposition Members are like that. In fact very 
few Opposition Members are like that. I 
should say that most of the Opposition 
Members are behaving very well and I must 
compliment them on that. 

An hon. Member opposite suggested that 
the Deputy Chairman should be elected from 
the Opposition. How can that, be? It is a 
contradiction in terms. If the Deputy 
Chairman is to be elected by a majority of 
votes, certainly the Deputy Chairman will 
belong to the ruling Party which commands a 
majority. 

SHRI DAHYABHAI V. PATEL: Free vote 
need not necessarily be the majority. 

SHRI M. GOVINDA REDDY: I can 
understand if it ig a convention. It is good in 
principle if a convention is developed on the 
basis of happy, cordial relationship between 
tine Treasury Benches and the Opposition. It 
is good in principle I do not deny. But I was 
pointing out the contradiction in the hon. 
Member's argument that the Deputy Chairman 
should be elected by majority vote and at the 
same time he should belong to the Opposition 
Party. 

PANDIT S. S. N. TANKHA (Uttar Pradesh): 
There is no contradiction. He wants the ruling 
Party to vote for the Opposition Members. 

SHRI M. GOVINDA REDDY: There is no 
question of election from the Opposition 
unless a convention is established. 

SHRI A. D. MANI: It is election by general  
agreement. 

SHRI DAHYABHAI V. PATEL: By a free 
vote and not by a whip. 

AN HON. MEMBER:    Which whip? 
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SHRI DAHYABHAI V. PATEL: 
Congress whip. 

SHRI M. GOVINDA REDDY: With 
regard to other matters several other 
Members have already spoken and, 
therefore, I am not taking the time of the 
House. Several Mambers on this side and 
that side have cleared -certain points. I 
have also answered the criticism with 
regard to codification of the law. 
Distinguished lawyers have spoken that it 
is not necessary to codify the law. 
Supposing the law is codified and an 
amendment to a Bill is accepted. Now if 
there is noticed misbehaviour in the joint 
session or in the session here and if such 
a thing comes under codified privilege, 
then it becomes very difficult of 
implementation. Therefore, it has always 
to be left to convention. 

There was a suggestion that there be a 
Committee of Assurances. Now the 
Parliamentary Affairs Ministry has been 
from time to time laying statements here 
as to the assurances that they have been 
able to implement. I have got three 
reports here. I am not reading all of them. 
In 1961-62 in the Lok Sabha and Rajya 
Sabha respectively whereas 987 and 251 
assurances were recorded 593 and 176 
were implemented. In 1962-63 whereas 
854 and 479 were given, 567 and 307 
were implemented, and in 1963-64 
whereas 781 assurances were given in the 
Lok Sabha, 563 in the Lok Sabha and 283 
in the Rajya Sabha were implemented. 
Therefore, I do not think a Committee of 
Assurances will serve any purpose when 
the Ministry of Parliamentary Affairs is 
already discharging that function. 

Only one point more I would like to 
touch upon, and that is about 
Adjournment Motions. 

SHRI NIRANJAN SINGH: What about 
the talk going on there? The Minister is 
having consultations. 

SHRI M. GOVINDA REDDY: I was 
speaking about Adjournment Motions. 

There is a difference, as I pointed out in 
my speech when I moved the motion, 
between an Ajournment Motion here and 
in the Lok Sabha. An Adjournment 
Motion involves a failure on the part of 
the Government. It is not only that the 
matter should be urgent and of public 
importance and of recent occurrence but 
there must be involved a failure on the 
part of the Government. It is only in such 
matters that an Adjournment Motion can 
be tabled. • If a failure on the part of the 
Government is involved and if an 
Adjournment Motion is moved and 
passed, it means a no-confidence motion 
in the Government. That cannot be done 
in this House. So the Committee, after 
great discussion, has provided in draft 
rule 180 for "Calling Attention to Matters 
of Urgent Public Importance". What we 
have to do is to bring to the notice of the 
Government that a matter lof urgent 
public importance has occurred which 
deserves the attention of the Government. 
In this House this cannot be done by 
moving an Adjournment Motion when the 
Government is not responsible to this 
House. Of course, in the Lok Sabha they 
can ask the Government to resign if they 
pass an Adjournment Motion. Here we 
have the advantage of draft rule 180 
which is a new rule where we have 
provided for "Calling Attention to 
Matters of Urgent Public Importance" 
apart from the other rules where we have 
provided for No-Day-Yet-Named 
Motions and Motions for Papers. 

Madam, I do not like to take the time 
of the House any more at this stage. As to 
amendments, when we go through the 
rules I will come to them. 

THE DEPUTY CHAIRMAN: The 
question is: 

"That the Rules for regulating the 
procedure and conduct of business in 
the Rajya Sabha under clause (1) of 
article 118 of the Constitution as 
recommended by the Committee 
appointed hy the Rajya 
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Sabha by its resolution of September 7, 
1962, be taken into consideration." 

The  motion  was  adopted. 
THE DEPUTY CHAIRMAN: We shall now 

take up the rule by rule consideration. 

Rule 2—De/tnittons 

THE DEPUTY CHAIRMAN: There are 
four amendments.   Mr. Bhargava. 

SHRI M. P BHARGAVA: I am not moving 
amendment No. 3, I move the rest.   I move: 

1. "That  at page  1,  after line 9, 
the  following be  inserted,  namely: 

'Bulletin' means the Bulletin of the 
Council of States (Rajya Sabha) 
containing (a) a brief record of the 
proceedings of the Council at each of its 
sittings; (b) information on any matter 
relating to or connected with the busi-
ness of the Council or other matter which 
in the opinion of the Chairman mav be 
included therein; and (c) information 
regarding Committees of the Council or 
Joint Committees of the two Houses; ." 

2. "That at page 1, after lin-j 22, 
the  following be  inserted, namely: 

'Lobby' means the covered corridor 
immediately adjoining the Chamber and 
coterminus with it; ." 

4.  "That at page  2,  after line  5, the 
following  be inserted, namely: 

'Table' means the Table of the Council 
of States (Rajya Sabha)." 

The  questions were proposed. 
SHRI M. GOVINDA REDDY; These 

matters were considered by the Committee 
because these have been provided 'for in the 
rules of the Lok Sabha. I leave it to the House 
without giving my own opinion. I would have 
accepted them if the Committee had not 
considered them. Since the Committee had 
considered them and have, 318 RSD—7. 

not  accepted them  I   think  I  should better   
leave  it   to  the  House. 

THE  DEPUTY     CHAIRMAN:     The 
question is: 

1. "That at page 1, after line 9, the 
following be inserted, namely: 

'Bulletin' means the Bulletin of the 
Council of States (Rajya Sabha) 
containing (a) a brief record of the 
proceedings of the Council at each of its 
sittings; (b) information on any matter 
relating to or connected with the business 
of the Council or other matter which in 
the opinion of the Chairman may be 
included therein; and (c) information 
regarding Committees of the Council or 
Joint Committees of the two Houses; ." 

The motion was adopted. 

THE DEPUTY    CHAIRMAN:    The 
question is: 

2. "That at page 1, after line 22, 
the following be inserted,  namely: 

'Lobby' means the covered corridor 
immediately adjoining the Chamber    
and    coterminus    with 
it;." 

The motion was adopted. 

THE  DEPUTY     CHAIRMAN:     The 
question  is: 

4.  "That at page 2, after line   5, the 
following be inserted,  namely: 

'Table' means the Table of the 
Council of States (Rajya Sabha)." 

The motion was adopted. 
THE DEPUTY     CHAIRMAN:     The 

question  is: 
"That Rule 2, as amended, stand part of 

the Rules." 
The motion was adopted. 

Rule 2, as amended, was added to the 
Rules. 

Rules 3 to  13 toerc added    to the Rules. 
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THE  DEPUTY  CHAIRMAN:       The question 
is; 

"That Rule 20, as amended, stand part of the 
Rules." 

The motion was adopted. 
Rule 20, as amended, was added to the Rules, 

Rules 21 and 22 were added to the Rules, 

New Chapter VA SHRI J. S. 

PILLAI:    I move; 

7. "That at page S, after line 19, the following 
be inserted, naniely: 

'New Chapter VA 

TLA. When the Houses of Parliament are 
assembled together under  clause   (1)   of article  
86  or clause   (1)   of article 87 or when the 
Members of the Rajya Sabha alone    have      
assembled      under clause  (1)  0f article    86 of    
the Constitution, no Member shall obstruct  or 
interrupt either before or after or during the    
Address with any speech or point of order or in 
any other manner, and such obstruction  of    
interruption shall be regarded as a gross breach of 
order of the Council and shall be dealt   with, by  
the   Chairman   as such at   the next sitting of   the 
Council'.". 

The question was proposed. 

SHRI M. GOVINDA REDDY:      I do not 
accept it. 

•THE  DEPUTY   CHAIRMAN:      The 
question is; 

7. "That at page 5. after line 19, the 
following be inserted, namely: 

Rule  14—Allotment  of time for discussion of 
President's Special Address LEADER  OF  
THE     HOUSE     (SHRI M. C. CHAGLA) :    I 
move: 

5. "That at page 4, line 10, after the word 
'Chairman' the words 'in consultation with 
the Leader o'f the Council'   be  inserted." 

The question was proposed^ 
SHRI    M.    GOVINDA    REDDY:    I 

accept it. 
THE  DEPUTY     CHAIRMAN:     The 

question  is: 

5. "That at page 4, line 10, after the word 
'Chairman' the words 'in consultation with 
the Leader of the Council'  be   inserted." 

The motion was adopted. 
THE DEPUTY    CHAIRMAN:     The 

question  is: 
" That Rule 14, as amended, stand part 

of the Rules." 

The motion was adopted. 
Rule 14, os amended, was added to the Rules. 
Rules  15 to  19 were added to the Rules. 

Rule 20—President's     Address under article  
86(1)   of the Constitution 
SHRI M. C. CHAGLA: I move: 

6. "That at page 5, line 5, after the word 
'Chairman' the words 'in consultation with 
the Leader of the Council' be inserted." 
The  question was proposed. 
SHRI    M.    GOVINDA    REDDY:     I accept 

it. 
THE  DEPUTY    CHAIRMAN;     The question 

is: 

6. "That at page 5, line 5, after the word 
'Chairman' the words 'in consultation with 
the Leader of the Council' be inserted." 
The motion was adopted. 



 

'New  Chapter VA 
22A. When the Houses of Parliament 

are assembled together under clause (1) 
of article 86 or clause (1) of article 87 or 
when the Members of the Rajya Sabha 
alone have assembled under clause (1) of 
article 86 of the Constitution, no 
Member shall obstruct or interrupt either 
before or after or during the Address 
with any speech or point of order or in 
any other manner, and such obstruction 
or interruption shall be regarded as a 
gross breach of order of the Council and 
shall be dealt with by the Chairman as 
such at the next sitting of the Council'.". 

The motion was negatived. 
Rule 23 was added to the Rules. 

New Rule 23A 
SHRI J. S. PILLAI:    I move: 

8. "That at page 5, after line 30, the 
following be  inserted,  namely: 

*23A. Obituary References, if any, 
shall have priority over every other 
business of the Council'." 

The question was proposed. 

SHRI J. S. PILLAI: I need not make a 
speech. Condolence resolutions should have 
preference over other matters in the House. 
That is why   I move this  amendment. 

SHRI M. GOVINDA REDDY: It is the 
practice that we have been following so far 
that . . . 

SHRI J. S. PILLAI: It is a bad practice and 
you must rectify it. 

SHRI M. GOVINDA REDDY: I am not 
accepting it. 

SHRI J. S. PILLAI: Hitherto the practice 
has been that condolence resolutions are 
taken up after the question hour. I want them 
to be taken up at the very beginning of the 
sitting. 

THE DEPUTY CHAIRMAN: It will be put 
to the House. The question is: 

8. "That at page 5, after line 30 the  
following  be inserted,  namely: 
'      '23A.   Obituary     Ee.'erence, any,   shall    

have    priority    over every other business 
of the Council'." 

The motion was negatived. 
Rule 24—Allotment of time  for Private Members' 

business 
THE DEPUTY CHAIRMAN: There are 

two amendments in the names of Mr  Chagla 
and Mr. Bhargava. 

MR. M C. CHAGLA: I am not moving the 
amendment standing in my name. 

SHRI M. P. BHARGAVA:    I move: 
10. "Tnat at pages 5 and 6, for rule 24, 

the following be substituted, namely: 

'24. Unless the Chairman otherwise 
directs every Friday shall be. allotted for 
the transaction of private members' 
business: 

Provided that the Chairman may allot 
different Fridays for the disposal of 
different classes of such business and on 
Fridays so allotted for any particular 
class of business, business of that class 
shall have precedence: 

Provided further that the Chairman 
may, in consultation with the Leader of 
the Counci1, allot any day other than a 
Friday for the transaction of private 
members' business'." 

The question was proposed. 

SHRI M. P. BHARGAVA: It is a. ■ very 
simple amendment. At the beginning of what is 
provided for in rule 24 by the Committee I want 
to insert the words, "Unless the Chairman 
otherwise directs" and it goes on , as in the draft 
rule, and the third proviso i want to delete.   
That is all. 
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SHRI    M.    GOVINDA    REDDY;     I 
accept the amendment. 

THE    DEPUTY   CHAIRMAN:    The 
Question is; 

10. "That at pages 5 and 6, for rule 24, 
the following be substituted* namely; 

'24. Unless the Chairman otherwise 
directs every Friday shall be allotted for 
the transaction of private members' 
business: 

Provided that the Chairman may allot 
different Fridays for the disposal of 
different classes of such business and on 
Fridays so allotted for any particular 
class shall have precedence: 

Provided further that the Chairman 
may, in consultation with the Leader of 
the Council, allot any day other than a 
Friday for the transaction of private 
members' business'." 

The motion was adopted. 

THE DEPUTY CHAIRMAN: The question 
is: 

"That rule 24, as amended, stand part 0f 
the Rules." 

The motion was adopted. 

Rule 24, as amended, was added to the 
Rules. 

Rules 25 to 46 were added to the Rules. 

Rule 47—Conditions of admissibility of 
auestions 

THE DEPUTY CHAIRMAN: There are 
three amendments in the name of Mr, Mani. 

SHRI A. D. MANI (Madhya Pradesh) : 
Madam, can I deal with the first amendment 
and then, later on, move my other 
amendments? I move: 

11. "That at page 11, sub-rule (2), in 
clause (i) the words 'and precisely be 
deleted." 
The question was proposed. 

THE DEPUTY CHAIRMAN: You have 
already spoken on your amendments. 

SHRI A. D. MANI: I have moved the 
amendment and I want to reiterate what the 
amendment is. I want the deletion of the 
phrase "and precisely" from the clause "It 
shall be clearly and precisely expressed;". 

MR. GOVINDA REDDY: I am not 
accepting it. 

THE DEPUTY CHAIRMAN: The question 
is: 

11. "That at page 11, sub-rule (2), 
in clause (i) the words 'and precise 
ly' b:> deleted." 
The motion was negatived. 
SHRI A. D. MANI:  I move: 

12. "That at page 11, sub-rule (2), 
clause   (vi)   be  deleted." 
The question uias proposed. 

SHRI M. GOVINDA REDDY: I am not 
accepting the amendment. 

THE DEPUTY CHAIRMAN: The question 
is: 

12. "That at page 11, sub-rule (2), 
clause   (ix)   be deleted." 

The motion was negatived. SHRI A. D. 

MANI:    I move: 
13. "That at page 11, sub-rule (2), 

clause  (ix)  be deleted." 
The question was proposed. 

SHRI M. GOVINDA REDDY: I am not 
accepting this amendment. 

THE DEPUTY CHAIRMAN: The question 
is: 

13. "That at page 11, sub-rule (2), clause 
(ix) be deleted." 
The motion was negatived. 



 

THE DEPUTY CHAIRMAN: The question 
is: 

"That Rule 47 stand part of the Rules." 
The motion was adapted. 

Rule 47 was added to the Rules. 
Rules 48 to 57 were added to the Rules. 

Rule 58—Short notice questions 

THE DEPUTY CHAIRMAN: There are 
four amendments, No. 14 in the name of Mr. 
Chagla, No. 15 in the name of Mr. Mani. No. 
16 in the name of Mr. Dahyabhai Patel and 
No. 17 in the name of Mr. Chordia. 

SHRI M. C. CHAGLA: May I suggest that 
Mr. Mani's amendment be taken up first 
because if that amendment is carried, then the 
other amendments will not arise? 

SHRI A. D. MANI:    I move: 

15. "That at page 15, sub-rule (3; be 
deleted." 
The question was proposed. 
SHRI M. GOVINDA REDDY: I am not 

accepting it. 
THE DEPUTY CHAIRMAN: The question 

is: 
15. "That at page 15. sub-rule (3) be 

deleted." 

The motion was negatived. 

SHRI M. C. CHAGLA: May 1 move my 
amendment No. 14?    I move: 

14. "That at page 15, lines 7-8, the 
words 'or for an earlier day if the 
Chairman, in the circumstances of the case, 
considers it so necessary' be deleted." 

The question was proposed. 

SHRI M. GOVINDA REDDY: I am 
accepting it. 

SHRI BHUPESH GUPTA: What is that 
actually?    I want to know. 

SHRI M. C. CHAGLA: If you kindly turn to 
page 15 of the book, sub-rule  (3) says this: 

"If the Minister is not in a position to 
answer the question at short notice and the 
Chairman is of opinion that the question is 
of sufficient public importance to be orally 
answered in the Council, he may direct that 
the question be placed as the first question 
on the list of questions for the day on 
which it would be due for answer under 
rule 39 or for an earlier day if the 
Chairman, in the circumstances of the case, 
considers it so necessary:". 

5 P.M. 

What I am submitting to the House is that the 
words "or for an earlier day if the Chairman, 
in the circumstances of the case, considers it 
so necessary" be deleted. In the case of a 
short notice question, I am sure every 
responsible Minister, if he has got the 
necessary information, will come and give it 
to the House. If he has not, then the ordinary 
time should be given and not any time less 
than the ten days'  notice time required. 

SHRI BHUPESH GUPTA: Madam, I 
oppose this amendment and I have to say 
something on it. It is for the Chairman to 
decide about the time. The Minister should go 
to the Chairman and convince the Chairman 
as to whether it should be an earlier date or 
not. We are not taking the right to ourselves. 
We are leaving it in the hands of the 
Chairman. Our experience is that Ministers 
are some times very tardy in such matters and 
even if they are in a position to answer, they 
do not do so, for a variety of reasons. 
Therefore, I think the present arrangement is 
quite good and if the Minister has a very 
strong case then he can go to the chamber of 
the Chairman and meet the Chair, man and 
convince him and then it is for the Chair to 
tell us why no earlier date could be fixed and 
then, 
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[Shri Bhupesh Gupta.] 
of course, what has been suggested here may 
be adopted. I, therefore, oppose this 
amendment. 

THE DEPUTY CHAIRMAN: Before I put 
amendment No. 14 to the vote of the House, I 
shall dispose of amendment No. 16 standing 
in the name of Mr. Dahyabhai Patel. 

SHRI DAHYABHAI V. PATEL: Madam, I 
move: 

16. "That at page 15, for sub-rule 
(3),   the  following   be   substituted, 

namely: 

'(3) If the Minister is not in a position 
to answer the question at short notice 
and the Chairman is of the opinion that 
the question is of sufficient public 
importance to be orally answered in the 
Council, he may direct that the question 
be orally answered immediately, after 
the Question Hour on the day on which 
it would be due for answer under rule 
39: 

Provided that not more than one such 
question shall be answered on any one 
day.'" 

The question was proposed. 

SHRI M. GOVINDA REDDY: Madam, I 
am not accepting the amendment. 

SHRI V. M. CHORDIA (Madhya Pradesh): 
Madam, 1 beg to move: 

17. "That at pages 14 and 15, for 
rule 58, the following be substituted 
namely: 

'58. A question relating to a matter of 
public importance may be asked with 
shorter notice than ten clear days and if 
the    Chair- 

man is of opinion that the question is of 
an urgent character he may direct that 
such question shall be answered on a1 
day fixsd by  the  Chairman.'" 

The question was proposed. 
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Chairman and it should not vest in the Minister. 

SHRI M. GOVINDA REDDY: Madam, I am 
not accepting the amendment because the 
position of the rule with the Government's 
amendment, omitting these words is much better 
than what, it will be with this amendment No. 17. 
It will be more advantageous to the House. Here 
absolute discretion is given to the Chairman and 
the Chairman may fix a day or not, whereas 
under the present rule the Chairman should fix 
the date as per rule 39 with ten days' notice. 
What Mr. Chag'a wants by his amendment is to 
take off the discretion of the Chair to fix the 
question *or an earlier date than this ten days' 
notice. So that position will be better than the cne 
with this amendment No.  17. 

THE      DEPUTY      CHAIRMAN:    I shall 
put amendment No. 16 to vote. 

The question is: 

16. 'That at page 15, for sub-rule (3), the 
following be substituted, namely; 

'(3) If the Minister is not in a position to 
answer the question at short notice and the 
Chairman is of the opinion that the question is of 
sufficient public importance to be orally 
answered in the Council, he may direct that the 
question be orally answered immediately after 
the Question Hour on the day on which it would 
be due for answer under rule 39: 

Provided    that not more    than one  such  
question  shall be  answered on any one day.' " 

The' motion was negatived. 

SHRI P. N. SAPRU: I should like to 
support Mr. Chordia's amendment. I think it 
is a reasonable one and I think the power 
should vest in the 
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THE DEPUTY  CHAIRMAN        The 
question is: 

17. 'That at pages 14 and 15, for rule 58, 
the following be substituted, namely: 

'58. A question relating to a matter of 
public importance may be asked with 
shorter notice than ten clear days and if 
the Chairman is of opinion that the ques-
tion is of an urgent character he may 
direct that such question shall be 
answered on a day fixed by  the  
Chairman.' " 

The motion was negatived. 

THE DEPUTY CHAIRMAN: The question 
iS; 

14. "That at page 15, lines 7-8, the words 
'or for an earlier day if the Chairman, in the 
circumstances of the case, considers it so 
necessary' be  deleted." 

The motion was adopted. 

THE DEPUTY CHAIRMAN: The question 
is: 

"That rule 58, as amended, stand part of 
the Rules." 

The motion was adopted. 
Rule 58, as amended, was added to the 

Rules. 
Rules 59 to 196 were added to the Rules. 

Rule 197—Sittings of the Committee of 
Privileges 

SHRI M. C. CHAGLA: Madam, I beg to 
move: 

18. "That at page 50, line 31, after the 
words 'the Chairman' the words 'of the 
Committee' be inserted." 
The question  was proposed. 

SHRI M. GOVINDA REDDY: Madam, I 
accept this amendment because it removes a 
real defect. 

THE    DEPUTY    CHAIRMAN:    The 
question is: 

18. "That at page 50, line 31, after 
the words 'the Chairman' the words 
'of the Committee' be inserted." 
The motion was adopted. 
THE    DEPUTY    CHAIRMAN:    The 

question is: 
"That rule 197, as amended, be added 

to the Rules." 
The motion was adopted. 

Rule 197, as amended, was added to the 
Rules. 

Rules 198 to 251 were added t° the Rules. 

New Rule 251A 
SHRI J. S. PILLAI: I beg to move: 

19. "That at page 63, after line 
27, the following be inserted, 
namely: 

'251A. (1) A Member who has 
resigned the office of a Minister may, 
with the consent Of the Chairman, make 
a personal statement in explanation of 
his resignation. 

(2) Such statement shall be 
made after questions and before 
further business set down in the 
list of business for the day is enter 
ed upon. 

(3) There shall be no debate on 
such statement. But after it 
has been made the Prime Minis 
ter or anybody authorised by him 
may make a reply. The Member 
(ex-Minister) shall send a copy 
of his statement to the President 
before he makes the statement 
and shall obtain his permission:' " 

Th,e question toas proposed. 

SHRI J. S. PILLAI: I move this because 
there are Members of this House who are in 
the Cabinet. Suppose they resign; after 
resignation they cannot go    to    the    other 
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House and make a iiatement explaining their 
position. They should make that statement 
here in this House. Therefore, such a rule as 
the one I have suggested is necessary. 

SHRI M. GOVINDA REDDY: I am not 
accepting this amendment, because though 
they may be Members of this House, they 
resign not the membership in this House, but 
they resign their membership of the 
Government. Therefore, as member,, of the 
Government it is but proper that they should 
make  the istatement there. 

THE DEPUTY CHAIRMAN: The question 
is: 

19. "That at page 63, after line 27, the 
following be inserted namely: — 

'251A. (1) A Member who has 
resigned the office of a Minister may, 
with the consent of the Chairman, make 
a personal statement in explanation of his 
resignation. 

(2) Such statement shall be 
made after questions and before 
further business set down in the 
list of business for the day is en 
tered  upon. 

(3) There shall be no debate on 
such statement. But after it has 
been made the Prime Minister or 
anybody authorised by him may 
make a reply. The Member (ex- 
Minister) shall send a copy of his 
statement to the President before 
he makes the statement and shall 
obtain his permission.'" 

The motion was negatived. 

SHRI J. S. PILLAI:  I challenge that 
verdict. 

THE DEPUTY CHAIRMAN:  I have said 
that the amendment is lost. 

Rules 252 to 267 were added to the Rules. 

The Schedule wan added to the Rules. 

Rule 1 was added to the Rules. 

SHRI   M.     GOVINDA        REDDY: 
Madam, I beg to move: 

■ "That the Rules, as 
amended, be adopted as the Rules of 
Procedure and Conduct of Business of this 
House under clause (1) of article 118 of the 
Constitution." 

The question was proposed. 

SHRI BHUPESH GUPTA: I rise only to 
signify our appreciation of the efforts that 
have been made by the Committee in 
formulating and now the House finalising 
with certain amendments, the Rules. We only 
hope that we shall try to live up to the spirit of 
these Rules and try to improve upon them. 
.My suggestion would be that from time to 
time we should review and come up before 
tho House with such amendments as are 
called for in the light of experience. These are 
matters to which we can apply our minds later 
but as we are passing this measure as a result 
of the collective efforts of all of us I think we 
should have in mind that the measures still 
requires a lot of improvement. That we can do 
in course of time but we should always bp 
seized rf the need for improving it. 

SHRI M. C. CHAGLA: I should like to join 
in the sentiments expressed by mv friend. We 
are grateful to the Committee for the very 
arduous work 'hat has been done. May I only 
say 'his that it is not so much in the form of 
the Rules as in the spirit in which thev are 
enforced that traditions of the House depend? 
This House has eot very high traditions and I 
am sure this House would always live up to  
(hese traditions. 
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LShri M. C. Chagla.] 
There is only one more thing I would like 

t0 say. Yesterday, in my absence, my friend, 
Mr. Gupta, made soiiie disparaging remark; 
about the Leader of the House. 1 do not know 
whether he referred to me personally or to the 
institution   . 

.SHRI BHUPESH GUPTA: Madam, I 
should like to say this. When I said twelve 
years, he should know. He has been here only 
for a very short time. He can very well 
understand that he was not very much in my 
mind. 

SHRI M. C. CHAGLA: I want to assure this 
House that as Leader of the House I would 
always be accessible to every Member of this 
House. It wil1 be my duty to look after not 
only the Members behind me but all the 
Mem-ben of all sides. That is the duty of the 
Leader of the Houst and any Member of this 
House may . always come to me with any 
grievan .t, with any suggestion and I shall 
always listen to it with the greatest conside-
ration. I can give this assurance to my friend, 
Mr. Gupta, thai he can always come to me 
and tell me what his grievances are and not 
say next time that the Leader is not 
accessible. 

Thank you. 

SHRI P. N. SAPRU: I would like to express 
our appreciation of the very great work done 
by the Committee and I would like to 
congratulate Mr. Reddy for the able manner 
in which he has piloted this measure. I ■nust 
also thank the Secretariat and >ur thanks are 
particularly due to you, Madam Deputy 
Chairman, for the ability with which you 
conducted the proceedings of the Committee. 
We are sure that we are about to enter into a 
new era with Mr. Chagla as our Leader. 

SHRI M. P. BHARGAVA:  Madam, I 
wish  to   associate   myself  fully   with 

the remarks of Mr. Sapru and I offer 
I my congratulations for the manner 

in which you guided the deliberations of the 
Committee. 

THE DEPUTY CHAIRMAN: The question 
is: 

"That the Rules, as amended, be adopted 
as the Rules of Procedure and Conduct of 
Business of this House under clause (1) of 
article 118 of the Constitution." 

The motion t«a.s- adopted. 

MESSAGE FROM THE LOK SABHA 

THE CONSTITUTION   (SEVENTEENTH AM-
ENDMENT)   BILL,  1964 

SECRETARY: Madam, I have to report to 
the House the following Message received 
from the Lok Sabha, signed by the Secretary 
of the Lok Sabha. 

"In accordance with the provisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith a copy of the 
Constitution (Seventeenth Amendment) 
Bill, 1964, which has been passed by Lok 
Sabha at its sitting held on the 2nd June, 
1964, in accordance with the provisions of 
article &18 of the Constitution of India." 

Madam, I lay a copy of the Bill on the 
Table. 

SHRI BHUPESH GUPTA: Madam, may 
we know whether this Bill will be taken up 
tomorrow? 

SHRI A. D. MANI: No. You were not 
present in the meeting today. 


